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11.8,2003 On the'prayer'of Mr,
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ted to take steps to correct . . A. Deb Roy, le ‘
~name and report, . IR U S.C. for the, nespondents
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_,§;. ) 26.12.2003 . Present: Hon'ble Mr Justice B. Panlgrahl,‘~
ﬁn«. : Vice-Chairman

Hon'ble Mr K.V. Prahaladan,
Administrative Member.

A prayer has.been made by Mr
A.K. Chaudhuri on behalf of Mr A. Deb
Roy, learned Sr. C.G.S.C. for time to :
file written statement.. The tfmé;for
written statement was given ‘foerour

weeks, but even then it could not be
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Oche/RAR.No» L1i:! 143 of 2003

DATE OF DECISION Z,L@ﬂg ’D‘Af,

| Shri Dev Karan Rai
:odooocooooanﬂtcooon..o-cno».--oooooooov-oa.obt#ocOOCOAPPLICANT(S)O

Mr J.L. Sarkar and Mr A. Chakraborty
..I‘Q.........Q.l.‘00..0."0.'0'....‘..‘00...0....¢°.OADVOCA’1‘E FORT}E

el , APPLICANT(S).

~VERSUS-

O

.he Unlon of Indla and others
)“obo.nooo.on.QQQQOQocctooo.ooaooo0.0......oo...,,..oRLSPONDbNT(S)

j '
Mr A. Deb Roy, Sr. C.G.S.C.
‘00.0004..0.0.0.'o'-oot..o’...c..000...0.“-40.Qo.owVOCATL FORTI‘IE

i
1t
| RESPONDENT(S) «

Dot
|THE HON'BLE MR. D.C. VERMA, VICE-CHAIRMAN

:TAE HON'BLE MR K.V. PRAHLADAN, ADMINISTRATIVE MEMBER
H
\
\

|14

Whether Reporters of local papers may be allowed to see the
judgment 2

124 To be referred to the Reporter or not?

34 Whethcr their Lordships wish to see the fair copy of the
I Judgment 7

4{ Whether the judgment is to be circulated to the other Benches ?
| , :
|

Judgment deliVEKSE_by Hon'ble ¥xmbeyx  Vice-Chairman
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
' GUWAHATI - BENCH

Original Application No.143 of 2003

Th
Date of decision: This the ﬁz{é day of August 2004

The Hon'ble Shri D.C. Verma, Vice-Chairman

The_Hon'ble'Shri K.V. Prahladan, Administrative Member

Shri Dev Karan Rai

Working as Senior Teacher in

lst Assam Rifles Middle School,

C/o 99 APO, Aizawl, Mizoram. «......Applicant

By Advocates Mr J.L. Sarkar and

Mr A. Chakraborty.

R

- versus -

1. Union of India, through-the
Secretary, Ministry of Home Affairs,
Government of India,
New Delhi.
2. The Director General,
Mahanideshalaya Assam Rifles,
Directorate General, Assam Rifles, :
Shillong. ‘ «.....Respondents
By Advocate Mr A. Deb Roy, Sr. C.G.S.C.

'D.C. VERMA, VICE-CHAIRMAN

By this O.A. the applicant has prayed for grant of
Senior Scale(of pay of Rs.1400-2600/-. with effect from
1.1.1986 i.e. from the date of “implementatioh of the
Fourth Central ' Pay Commission :recommendations after
quashing of the ordér_dated 26.9.2002. The applicant ha$ 

-

also prayed for consequential bénefits.
2. Facts in brief are that:
The applicant was selected and appointed as Junior

Teacher in the Assam Rifles by letter dated 7.12.1973. The

applicant joined the4pdst on 15.12.1973 and was given the

Y
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scale of pay of Rs.260-350 per month Qide 6rder dated
27.6.1975. The applicant passed Pre-University examination
in the year 1968 and obtained'the Degree of Bachelér of
Artsin the year 1982. The qualification prescribed for K
Jﬁniof' Teacher was Matric trained or Pre-University
passed, but for higher pay scale, wunder Third Pay
Commission. recommendations , one had to complete the
Teachers_Traihing. On completion of the Teachers Training
a Juhior .Teachef becomes  entitled to pay scaie for
qualified &unior Teagher. The'applicant was given the pgay
scale of quqlified Junior Teacher under the Third Central
Pay Commissidn as he was a Junior Teacheriwith requisite
qualification of Pfe—Univergity pass. The Fourth Central
pay.Commission revised the gcaié of Rs.1200-2040 and the
senior scale' for Primary Teachers was Rs.l400—2600 to
whiéh a Primary School Teacher becomes entitled after
completion of twelve years of.sérvice; In thisvconnecﬁion
Ministry of Human vR;source Development (Department of
Education) letter No.F.5.180/86-UTI dated 12.8.1987 was
issued providing senior scale after twelve ‘years “of
éervice to Primary School Teachers,' Trained Graduate
Teachers etc. As the applicanf was not granted the benefit
he filed 0.A:405 of 1999. The respondents failed to.file
any reply.in that case. Hence the said 0.A. was decided by
order. dated 13.9.2001 by observing, ".........In the
circumstanées we are of the view that ends of justice will

be met if a direction is 'given to the respondents to

‘dispose of the representations submitted by the applicant/,

if not alréady disposed of. The respondents are

accordingly directed to dispose of the representations of

the applicant by giving a reasoned order within two months

from the date of receipt of the order." After this order

/43///’ WASe soeees
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was passed and communicated with lawyer's notice the
respondents passed an order on 26.9.2002. The same is

impugned in the present O.A.

3. This O.A. was filed in June 2003 and-noticé was
issued in the éame month, but the respondents have not
cared to file répiy in this O.A. also. Mr A. Deb Roy,
iearned coﬁnsel for the respﬁndents, submitted that he had
not received instructions on behalf of the respondents but

he would assist the Tribunal in deciding the O.A.

4. We have heard the counsel for both the sides. We

noticed that while deciding the earlier 0.A.405/1999 by

its order datéd 13.9.2001 the Tribunal had directed the

respondents to dispose of the . representation by:y a

reasoned order within two months. Though the copy  of the
order was sent to the respondents they took more than a

year to decide"the representation by order dated

. 26.9.2002. The paragraphs relevant for decision in the

present O.A. is as below:

_ "The grant of senior Scale of pay Rs.1400-

2600/- for Primary School Teacher as claimed by

you wef Ol Jan 1986 has been examined in the light

cf relevant rules on the subject and 4th Central

Pay Commission Report and it is found that the

R sames was not granted to you being ineligible.

- Your name as such did not come up for
consideration of DPC for grant of Senior Scale.

"The pay scale of Junior Teacher in Assam
Rifles has been further revised from Rs.4000-
6000/- to Rs.4500-7000/- wef 01 Jan 2996 vide
MHA's letter No.II.27013/35/99-PF.IV dated 08 Jun
2001 and this has already been implemented in the
Force. As pay scale of Junior Teacher in Assam
Rifles has not been upgraded to Rs.5500-9000/-
vide MHA's ibid letter and no Junior Teacher as
such is entitled to pay. scale of Rs.5500-9000/-
wef 01 Jan 1996."

5. Though it is mentioned in para 2 of the compliance

order‘that'the case of the applicant was examined in the

light of the relevant rules, but what the relevant rule is,

is not spelt out.-In absence of reply details are missing,

granted.....

/ l N O
when -fhis para also Showjéfijixﬁhe applicant was not
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granted the écale "being ineligible“. How the applicant
was ineligible‘is not explaihed. What was the eligibility
criteria is not known. Though the Tribunal had directed
the respondents to pass a reasoned ordér but the reasons
are not given in the order impugned in the present O.A.
- Learned counsel Mr A. Deb Roy referfed to a circular dated
- 11.5.1987 frdm Mahanideshalaya Assam Rifles, on the
sub'je.ct of ‘implementation on the revised pay scale in

respect of Teaching Staff of Assam Rifles.

6. vReferring to para 9 of the 11.5.1987 circular,
learned counsel; Mr A. Deb Roy éubmitted ‘that Hindi
Teachers do not have any equivalénce in the category of
teachers recommended for higher pay scale. Thus no Hindi
Teacher is entitled to réceive the hiéher pay scale even
if he fulfils qualification requirement.for other cétegory
of teacher. Refuting this argument, learned counsel Mr
J.L. Sarkar appearing on behélf of the applicant submitted
_that, the applicant is not appointed as a Hindi Teacher,
hence the case of the applicant is not covered by para 9

of the circular dated 11.5.1987.

i

7. It is noticed that the letter issued from the '

Human Resource Development is dated 12.8.1987. It is
Subsequent in time to the circular issued by Directorate
General of Assam Rifles. Para 3(a) of 12.8.1987 letter

provides for grant of senior scale after twelve years of

service to -Primary School Teachers, Trained Graduate

Teachers etc. Thus if the applicant is covered by'the
letter dated 12.8.1987 he would become entitled to senior
scale on completion of twelve years.

8. Learned counsel Mr A. Deb Roy submitted that as

per the impugned order the'applicant'is to get benefit of

Assured CareerAProgression (ACP) Scheme on completion of

P
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the prescribed period.'Mr J.L. Sarkar, le;rned counsel for
the applicant on the other hand submitted that the ACP
Scheme has been given effect from 9.8.1997, whereas under
.the Human Resotrcé Development létter dated 12.8.1987 the
applicant is to get benefit of the senior scale on
completion of twelve years of service. Mr J.L. Sérkar,
‘therefore, submitted that a directioﬁ be éiven to the
respondentS»to provide benefit of higher pay scale to the

applicant in the light of the 12.8.1987 letter.

9. . After hearing the learned counsel for the parties
%t ~length we do not find any Jjustification for the
respondents for not considering the applicant's case in
its correct perspective and in not issuing a reasoned
order as per thé Tribunal's direction given: in 0.A.405/
1999. However, at this stage without the full facts being
brought on record we are not inplinéd to give a direction
to the resptndents to‘give the senior scale with effect
from 1.1.1986, as claimed but we dispose of this O.A. with
Aa direction to the respondents to examine the case of the
applicant under the relevant rules and orders on the
subject and in case the applicant is fouhd entitled to

senior scale in the light of the provisions contained in

Human Resource Development (Department of Education) leter

dated 12.8.1987 the senior scale shall be given to the
applicant with due érrears and interest thereon. The
consideration shéll be made by the'responaents within a
period of three months from the date of communication qf
this order. Looking to thebfacts'of the case and conduct

"of the respondents the O.A.fis decided with the above

-/é/// directionNSeececsee
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direction and cost of Rs.5000/~ (Rupees five thousand

only) payable by respondent 2 to thé applicant within the

aforesaid period.

. (_——}\\, Z
( K. V. PRAHLADAN ) : : : ( D. C. VERMA )
ADMINISTRATIVE MEMBER VICE-CHAIRMAN
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LIST OF DATES AND SYNOPSIS OF THE APPLICATION

e .

L oe o

07+412-1%473 The applicant was appeinted as a Junier

Teacher in Assam Rifle,

15-12-1973 The applicant 3;ined as Junior Teacher.
1982 The applicant did his gegree of Bachelor
| of Arts,
1-1—1986 ‘ The’4th Central pay commission came inte
force,
%1-5~1987 The respendents decided to admit pay scales

i

as recommended by the 4th pay commission,

13-6-1988 to The applicant attended re-erientatien

8-7-1988 training pregramme and successfully cempleted.
16~6-1991 The applicant again attended the orientatien
to 28-6-1991 ceurse and successfully completed the same.
25~8-19§5 The applicant represented for the grant ef
and 5-1-1996 senier scales as per the recemmendations of

the 4th pay cemmission.

P/2oov-'-



1999

13-9-2001

| 9-12-8-2002

26-9-2002

pacey

o §6-932§02‘that the case of the applicant

- D -

The applicant filed an OA No. 405/1999
before this Hen'ble Tribunal for the

grant of senior scales,

~ The Hénfb;e Itibuhal wag pleased to allow
the OA No, 485/99 with a direction to the
respondents te dispose of the representa-
tiens_cf the applicant by giving a reasoned

order within 2 months,

The applicant sent Lawyer's Notice fer
impleméntation of the Order of the Hon'ble

Tribunal is OA No. 465/99.

o
- X

- The respendents passed an order dated

was not considered on the cryptic ground‘

tpeing ineligible.*
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INDEX
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1. - Applicatien §'~- i O

2. - Vefificaftion | [

3 A" Letter dated 7-12-1513 -~0

4, 'ﬂ.ﬁ" . O:dgr dated 27-6-197% “7'

e i&,; _ | éro-univarsity pass Gertificate }f )
6 'IA)"r. , bogru oxaminat‘i;‘on p;ss certificate !;‘D

7. 'E: | - éopy of the letter d.at.eid' 1_2—‘5—8’7 Y
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o T sompletion certificate -

". S Representatien dated 25-8-1995 9%

11. J Represeni.:v‘ation dated 5-1-1996 j\bl - ‘Q‘JE
12. K Order of the Hen'hle Tridunal =~ 2B - - 23

dated 13-9-2"1 in OA Ne, 408/99
13, P Notice_datedL9-12f8/20§2 2y
14, i Order dated 2;g§-2002. 7
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In The Central Administrative Tribunal

GuWahati Bench 33 Guwahati,
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BETWEEN

szi Dev Karam Rayi

Working as Senior Tgacher_in ist Assam
Rifle Middle Schoel, C/o 99 APO
Aizawl, Mizoram,

Ty Applicant,
- u“ﬁ_

AND
1. Unien of India
through the Secretary, Ministry of

Home Affairs, Government of Ingia

New Delhi,

2 The Director General
Mahanideshalaya Assam Rifles
Directorate General Assam Rifles

Shillong - 793811, -

s+« Respondents,

-

DETAILS OF APPLICATION

1. Particulars of the Order against which the

Applicafion is made

The application is made against the impugned Osder No,
A/V-A/97-72/Pers/147 dated 26-99-2002 and for a directien to
grant senior scale of Pay to the applicant w,e.f, 1.1.1986 and
for quashing and setting aside the impugned order dated
26-9-2902,

P/2..Q...



Ze Jurisdiction ¢

The applicant declares that the subject matter of the
application is within the murisdictipn of this Hen'ble Tribunai.

3 Limitation

The applicant furthez declares that the applicatien is
within the peried of Lipiﬂatiop as per section 2t of {he

Adnini§tnative Tribunal Aet, 1985,

4, ' Facts of the case

4.1 That the applicant is a citizen ef India and is
gntitled”to'the_xighta and previledges guavanteed under the
congtitution of India.

4.2  That the applicant was selected for appoint as a
Juhior Teacher in the Assam Rifle;_by letter No, A/V-R/19-72
dated 7-12-1973 in the scale of Rs. 110-165/- p.m. He joined
a8 a Junier Teacher in Assam Rifle w.e.f, 15-12-1973, Thereafter,
he was given pay scales of Rs. 260 - 350/~ p.m, by Order No,
A/V—A/1-74/65 déteﬁ 27-06-1975, The apglicant is a ¢ivilian
employee in the Assam Rifles and at present he is woring as

a senior Teacher in lst Assam Rifle Middle school at Aizawl.

Copy ef the letter dated 7-12-1973 is

énclosed as Annexure = A,

Copy of the Orxder dated.27-@6~1975 is

enclesed as Annexure - B,

4,3 That the applicant passed pre-University examination

in the year 1968, Thereafter, he did his Degree of Bachelor

P/3cecees



of Arts in the year 1982, It is stated that the applicant was

a Pre-university qua}ified candidate at the time of his appaint-
ment as Junier Teacher in Assam Rifle in the year 1973, It is
further stated that the applilant was a Greduate when 4th pay.
commission regommendation was implemented w.e.f, lst January

Copies of the Pre-ﬁniversity pass certificate
and Degree Examination pass certificate are

enclosed as Annexure 'C' & 'D' respectively,

P

Ao 4 That the applicant begs to state that the 3rd central

pay commission had made it mandatory for matriculate WX Junier
Teachers to undergo Teachers training to become eligible for the
bay scales of qualifiedl]unier Teachers., The minimum qualificatien
for Junier Teachers was fixed as Matric trained or mre-university
pass to become eligible for higher pay scales under 3rd pay
commission recommendatien. The said training was oenly made compul=-
sory for the teachers with qualificétion of matriculatien enly,
Accordingly a re-erientation training programme was arranged by
the respondent authorities and the untrained matriculate teachers
were asked to underge the said training. It is mentioneed that en
successful cempletion of the said taaining the Junier Teachers
with qualificatien ef matriculation only were given the pay scales
for qualified Uoniexr Teacher, It is pertinent to mention here
that the applicant was given the pay scales of qualified Junierx
Teachers under 3rd pay commission as he was a Junier Teacher with

requisita qualificatien of Pre-univcrsity pass.

4,5 That the apdlicant begs ta state that 4th central pay
cemmission recemmended revised pay scale of Rs. 1200-2040/-p.m.
fer Pninazyﬁﬁchcg} Teachers (Junier Teachers in Aesam Rifle).
The senier scales for Primary seheel Teachers recommended Was

Re. 1400-2600/- p.m, It is mentioned that a primazy school
‘ p/4‘oooo'
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teacher was entitled to the senior scales ynder 4%h pay
commission after completion 12 years of sexvice . The sald
recommendation had ecome into force w,e,f, 1-1-1986. The revised
pay scale under the 4th pay commission was admiesible subject
to participation of primary school tescher in serwvice training

programme before such teacher was promoted to senior scale,

Copy of letter dated 12-8-1987 is enclosed

as Anrexure - E.

N .

4,6 That in pursuant to the recommendation of 4th pay
commission the respondents by office Order No. A/VIII-PS/
T/86 dated 11-5-1987 have decided to adnit pay scales as

recommendgd by the 4th pay commission,

Copy of the Order Dated 11-5-1987 is enclosed

hezewith as Annexure - F.

4.7  That the aspplicant begs to state that he had attenced
two in service training camps conaucted at Kohima by the
Education Ministry, Nagaland and also attended in the re-ori-
entation training programme organised at Shillong w,e.f.
13-6-1988 to 8-7-1988 and successfully completed the course.
Thereafter, the applicant again attended the orientation
course organised at Shillong w.e.f. 18-6-1991 to 28-6-1991

and successfully coupleted the course,

Copy of the re-orientation course completion

certificates are enclosed as Annexure - G & H.

4,8 That the applicant begs to state that he fulfils all
the conditions for his entitlement of senior scales of Rs.

1460~2660/~ p.m. as Junior Teachers in Assam Rifles as per

P/Becees



the recommendation of the 4th pay commission, It is
respectfully submitted that the applicant obtained his
Gradution and also completed 12 years of service well
before the implementation of the recommendation of 4th
Pay commission., It is reiterated that the applicant had
undergone the service training programme whenever he was
called for and successfully completed the same. But most
unfortunatigy he had been ceprived of the senior scales

of Rs. 1460-2668/- ».m. as per 4th pay commission recommen-
dation though some of his coleuges with lesser qualifications
were given the xexwx senior scales, The applicant was
representing before the respondents authorities without

any result,

Copiss of the representations dated 25-8-1995

and 5-1-1996 are enclosed as Annexure — I & J

respectively,

4.9 That the applicant humbly bggs to state that he had
filed anROriginal Application No. 4056/1999 for eranting of
Senior Scales. The Hon'ble Tribunal'by an Order dated 13-9-01
was Pleased to allow the applieatlen with a direction to the
yespondents to dispose of the representations of the appllcant

by giving a rveasoned order within two months from the receipt

of the above order,

Copy of the Order dated 13-9-2¢¢1 in OA No,
405/1999 is enclosed as Annexure - K.

4,10 Thai the respondents did not act upon the said order

of the Hon'ble Tribunal and were silent on the issue. The

p/6000000
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his lawyer on 12-8-2602 to the respondent No. 2. After receipt

applicant thereaftgr, sent a Notice dated 9-3-2¢002 through

of the aforesaid Notice dated 9-8-2092 the respondent No. 2
Passed an Order dated 26-9-2002 that the case of the applicant
Was not considered being ineligible, The reply shows that the
applicant's case was not placed before the DPC for grant of
senior scale. It is stated that whereas others cases were
Placed before the DPC for consideration of promotion to senior
scale, the applicant has been denied such consideration on the
cryptic ground being ineligible, This Order is not as such,

@ reasoned ordexr., The applicant begs to state that he is
eligible as already explained above but he has not been con=-
sidered for promotion; The ground on which he is said to be
ineligible has not been stated anywhere even after the Order

of the Hon'ble Tribunal to pass xeasoned order.

In this cbnnection it is stated that in the said order
dated 26-9-2002 respondents have informed the applicant about
the policy of upgradation w.e,f, 1-1-1996 which is not the
subject matter of the present case, The case of the applicant is
for promotion totsénigr scale under the 4th pay commission

recommendad scales excepted by the Govemment of India.

Copy of the Notice dated ¥-12-8-2092 is enclosed

as Annexure - L ,

Copy_of the Order dated 26-9-2002 is enclosed

as Annexure - M,

4,11 That the applicant humbly begs to state that there is
" no urgent reason for withholding his promotion to the senior

scales in terms of the recommendations of the 4th pay commission.

p/7000-u LK



The applicant in his representations dated 25-8-95 and 9-1-1996
stated that he fulfilleg all the conditions of the 4th pay
commission recommendation for grant of senior scales i,e,

Rs. 140€-2600/~ p.m. to him, It is stated that the subject
mitiers of the present application are same to the OA No, 405/
1999 as stated above and the Honfble Tribunal was pleasec to
issue direction in the said OA Ne, 403/1999 to the respendents

to dispose of his Trepresentation with reasoned erder, The
respondents have disposed of his representations witheut applying
Rind and have passed g criptic order, The respendents teok the
applicant to be'inelivible' in g Yauge manner for the grant ef
senior scales of pay Rs. 1 400-2600/- witheut assigning any
ground, The respondents have whimsically and Cyrigiously denied
the grant of senior scales of pay tc the applicant though he
fulfils all the conditions in terms of the 4th pay commission
recommended actions, It is stated that the senior scales under
4th pay commission has been granted to other teachers including
Hindi Teachers but the applicant has been denied . Malice on

can and malice in fact is explicit in the facts and circumstances

of the case,

4,12 That the applicant demanded Jjustice, but he has been denied
the same and this apolication is made bonafide and for the cause

of justice,

S. Greunds for reliefs with legal previsiens,

8.1  For that the apolicant is entitled to senior scales of
Rs. 1408-2605/- as per recommendation of the 4th central pay
commission,

P/8...OO.



5.2 For that the applicant fudfils all the conditions for

grant of senior scales as per 4th pay cemmission recemmendation,

5.3 For that the respondents have withheld the gaant of

senier scale of pay to the applicant without any cogent reason.

5.4 For that the applicant ebtained degree in the year 1982
and also completed 12 years of service prior to the implementa-

tion of 4th pay commission recommendations.

5.5 For that the respondents did not censider the case of

the Qpplicant on crypfic greund*being ineligible',

8.6 “For that the respondents have passed the impughed order
dated 26-9-2002 without applying mind and took the applicant te

be *ineligible' in a vauge manner,

5.7 Fed that the respondents have not passed any reasoned
order in terms of the Order of the Hon'ble Tribunal dated 13-9-2631

-~

in OA No, 4865/1999,
%8  For that the action of the respondents is the result
of whimsical, arbitrariness and crypricious and offends Article

14, 16 and 21 of the constitution of India.

5.9 For that the respondents have granted senior scales to
ether teachers including Hindi Teachers but the applicant has

been denied the same theugh he is entitled for the same,

.10 For that in any view eof the matter the applicant is
entitled to the relies socught for,

P/9¢ececes
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deem fit and pweper.,

6. Details of the remedie¢ Exhausted ¢

The applicant declares that he has exhausted all the
remedies and there is no ether efficacieus remedies under any

Rule, and thie Hen'ble Tribunal is the only institution to

adjudicate the subject matter,

7. Matters net previecusly filed or pending with any

ether court.

The applicant declares that he has not filed any case

on the subject matter befere any court, forum er any other

institutien,

8. Reliefs seught for 3

Under the above facts and circumstances for applicant

prays for the fellewing reliefs

8,1 ~ Thy gpplzcant be granted senior scale of pay of

Rs. 1490-26@9/- Pem, Woo,f, 1-1-1986 1.e._from the date of

implementation of 4th central_pay commL531on recommendations,

8.2 The apbliCant be given all the consequential benefits

and be paid all the arrears X of pay. y
/72 - $
23 Urede s Sete ol 24/7/2002 [ A2 ax v ) b s

7“ 28 4"&

-B;g/  Any ether relief or reliefs as the Hon'hle Tribunal

P

The above reliefs are prayed for on the grounds

mentioned in para 5 abeve,

p/1@o..0.0
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Q. Interim Relié#

As the Honfble Tribunal dgem fit and proper.

~

10, This application has been filed through Advocate,
11,.  Particulars of the Postal Order,

i) IPC No.

ii) Date of Issue

iii)  Issued From

iv)" - Payable at

~

12. - List of Enclosures

As per Index.

eeesses Verification

AN



VERIFICATION

I, Sri Dev Kumar Rai werking as Senier Teacher in
Lst Assam Rifle Midle Scheol do hereby verify tﬁat the
statements x;é@le- in par; 1y 4;\ 6 to 12 are true te my
knerledge'and these made in Para 2, 3 gnd % are true te
my legal advice and that I have not suppressed -any‘ma‘l.;erial

fact,

mnd I, sign this verification en this 18th day

of June, 2003,

Mo

[Dav K £
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Annexury - 'A',

. ' FRADQUARTRRG
INS 2CTOR GEITRAL CF

SONS L IRLES

SHTLLGIIG ~ 11 .
MOL A VLN/19272/ : 7 DeC 73,

m
“

C

Shri Dev Faran Rai,

Villag@ - Vishinuour,

PO~ JACUN, Vie - Lado, Dist.Dibrugarh(assan).

v APDCTIIVHENT OF JUNICH TEACHBR.

-~

Tou are heraly selected for anrointment as Junior
facher against th2 eXisting vacanc: of 1lth Pn. Assan
fles in the nesle of 1.110-3-125-BP.3.-140.3n.3-1494.

165/~ Pm and otner allowancesz as are adminsilhle “rom time

=3
1]

X
fose

D

to time. Yon are herehy directed to revort for dutien to
“he Cormandant 11t Pn. As-aw RI141es at ALUTG, Siang -
{(Arunacnhal Pradesh) witnin seven days an roceint of thin i
T~ v FAai iy i yiey remir v ottt Tet e i YAl
Lo e cancalloed. Pefove jolning the dntics ven are to nrodns
ce mediczal fitness certificate obtained from IM.O/Civil
Surgecn at renr ovn exoensos and ratriculat.e certificote
for verification of age etc. an? a Certificatn frow a

’
Class I Garmetred Cfficer regarding character and antecedent
2. Your anwéintménﬁ is also surject tn our furnishina’
a declaration in the form of oatn and af‘irmation. You are
alsn liarleto serve anywhere in Ascam, Maninur., Trionura,
HEFA, Megeland, Sikkim or whenever Assam Rifles Units estis-
ts or whenevar you are called uvon to go. Yo:r avnointment
is also sulrject te tha condition that you will not reciest
for pmostina to a station whera your hushand/wife or anv
other relaticns mav ho =2orving.

Con-d..Pp/02.
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3. Mo TA/MA will be admiscible at the time of jolining

the duties.

Signed by Maj cawhney.

For Insector Genzral of Assan

Rifles.
Copy to  :- Z
|
L. HQ Arunachal Range Assam Rifles |
‘ c/c. 99 APO far information. - i
2. Cohwandaht 11th Pn. Ascam rRifles

c/c. 99 APC for informaticn. and
necessarv action nlease. The revorting
‘date of the individual may ke forvarded

ro tiis HQ 3s per gradation 1ist nroforma.

A
.(\('\*f,“ ot : ‘ \
}gﬁ“',ym” Reported at Rear 11 AR Transit Camn (Mohanhrari)
g\ i on 13 Dec and left for Pn. 1Q on 14 Dec 73.

Reported at RBn HQ Signed by Real Tncharae

on 15.12.73

Shgnoed Ty {tend Acmloatant.

M
- T



ORDER /L\ 4

i /V“P/l“7[/6J ‘ " Dated , 27 Jun 75

|
}

The lnfpcclor Gcncra] of Assam leLcs,‘ohillong ppointﬁ

IS PECTCR GEMERAL OF ASSAM RIFLES . @ SHILLOKG &wwwum\]’

!

~dn an cxngLJng vacancy with.effect from 1LOth Dccembcr 73 (IN) unlLl

fu;tucr orocrf in the ‘scale ‘of pay of’ m. 26O~6aw96~EP 0-350/~ per

month plus other allowe nceu fIOm‘ulmc +o Lime.

2 The appointment is purcly temporary and nay be terminated in

one month's notice from'cithier side.
Vo : ‘ '

3. fhc ODDOLHLCC 15 liable to sorvo dnywhonc in A,Jam/ArunaChal‘

; Prade¢ /maanur/ iz oram/haga]and/5¢kk1m and Tripura or wherover

Assam Riflcs Units exXiste

sd/~ NG HAZARI
: thaj Gen .
IVQPEC1OR GhVERAL or ASSAM RIFLFS

. Kemo No A/V*A/l—74/65 , ' 27 Jun 75

Copy Lo i-

1) The Addle Accountant Gencral
(Conural & Arunacha] Pradodh

9) .HQ Arunachal Range
Assam Rifles
:c/o 99 APO

3) “ECISTLPTD $DO

|
|
. !
: ]
_.ShrL DVVKARAN WAI temporaiily as a Junior Teachexr in 11 Assam Rifles ih
i
|
!s
|

XL,
B S

The Commandant - fop information with reference tb’his
11 Assam Rifles letter No 11508/74/ATv/GBL dated 19th 1
C/C)1)9 AFPO - sep 74 The oriainal matric. certiflcate -

is rciurﬂcd 101¢W1th.

: s /= KX KA K AR X %N
for INS ICLO.{ GEM:z H/\L O AS E\M RIFLES

Ve Vo~
LN b .
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of Human Rusource Development 1\ Uuptts
ucation letter No, F.».180/86-UTl daiwd 12 iuk O7.

Subject 1= REVISION OF PAY LOALLES OF 5CHOQL TEACHEHS

i/ég;

Te

I am direoted to say that the National comuission on

teacners wnder the chairmnship of prof D P Chattopadhynya
has made various récommednations concurning pay and service
conditions of twachers at sohool Lawele Panding Uovi's
docislion on the report of ivational commission on tuaechers
the fourths crntral pay commission only racomaende«d the
replacenent soales for the school tweachars. hccordingly

thage pay scales

were imolessnted vide dnlotry of Finance

( Deptt of Eunenditure )'s Notificati ns No.F.1% (1)-I1C/86
dated 1)th vept 1986 end z2nd Jept 15464 ubcequently it wag

clarified tnat the revisod nasl- o

of

pay for diflerent grades of

teac:iers are based only on the rocommendations of the fourth centr:

pay comalssion,

that decision on the

recommendatlons of National

comulssion,on ieachers= I i3 yet to be tekun #x 0nd that Lt would 4
done @8 doon as possible. :

e

NO Fu15(1)-ICc/ub dated 1 Lth owpt 1966 and 22nd Hep

In partiel modlfication of finance ninistr{'u Notiflcation

1936, by

which replacemunt scales were piven to school teuchers, it
has now Leen deolded tnat the revised pay soales of school
teachers in all union tervitories ( Except chandipavh )
iucluding Govte aldad scheols and organications llke kendriya
Vidyalya sangnthaw and Central Tibetan School =administration
etc will be as under -

Ly

v Catepory of s5chool Tleaunars Revised pey sonles
(a) Primary scnool taachers ise 1200=30-13040=13=0~1560~
E3=40=1300=1.0=l1)=2040/ ~
senlor scules loe TH400=L0-150M=E50=] 50 3w
. 2300~60-2600/ =

Salection grade ( after 12 - iy 1040-60=2000)wii3=60~-2 S00=
yaars in senoour scesles and EremBQ0w 26000 f1im 1 TH0 ", Y 752900/
nttolnment of qualifloutios T

1 laid down for Talu

(b) Treined traduate Teachers/ e T400=-40~To))=1650~1"8=5 =
Hoadimaster of Primasry/Lclhiool 1350=53=50=02200=l D=5 w2 5 0=

. 6O-2600/ =

Qenict . geales Psa 1640=50=20 10=EB=B0~2 60~}
(after 12 years B3=2600=T5=2 1" )Ll 752 00/ =~
seloction scal. (after 12 fise LOIQ=H0= 11w [Zw 2T 78 Jom
yours Ln sendour ucules und  75=2:325-Ld- /- 5 00-100~
attalument of gqualificutions 3500-iB=100~3,00/=
laid down for 25Ts )

(c) Post Graduate tuwuchers/head R, 1640-60-200=Eb=60~2360=

L -madter of idddle school EB=2600~ /5% [HO~TEBm=TH=23 0/~
Sunlour gcales e 2000-0~2 500 3= T 5m 2 27 i73= 1=
(after 12 years ) 2U25~EB=7H= 201=100=33 O=t3~

100= 4550/ = _

seleotion scales (ufter 12 e 2 .0=T9=20U 0 miiBmTHmg -
yoars in scipour XRXxXRX 100-5200=Z3~ 101~ 3600~113-100~
scale ) L0/ =

DA It has wlso been daoldud to grunt teachlne nllce ls. 100/~

’m to Primary school teuchers/Hm of primary schooln, traindd
graduate teaches, Headmuster of ML ochools and post graduate
teacher.opecinl ullc at tne rate of 150/- Pm will b» payable to
vice principal and princlal of seuhour secondary uchool and
Headmaster of secondury school.

oonoooZ/“
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- - I'he revised pay scale~s wlll be aduisible nubject .t}
the follwing conditions = :

a) ' while sentor 8calu will be granted aflwr 12 yearsy

to Primary school teachers,. trained graduate teachers/ 3

M of nrimary school and post graduste temohers/Mil of \

- 1idddle sohool, the selection scale will be granted -

after 12 years service in the sendor soa}- of the AN
respective cadrg. For the vide prinoipal/HM of sgcondary .

8ohools there will be onl 801AOr scale after 12 years

no selecticn aca{e. : -

L)  Tac numboer of P03ty dn the selection scale for
primary school teachers, trained graduate teachers/HM
of prim:ryschool,. post Graduate Teachers/II4 of Middle

ohedl will be restriated to 20% of the nymher of posts
An the genpor scale of he respective caldf,

G) Sanfior and selaotion soale will be g%Vpn after
ageina regarding .their satistactory perrtrmance by
an appropriate DPC .

. d)  Every teachers would be required to partiocipste in
an8 in-service traing programme of at leart J weekPx
Aureduons before he/She oross an &p or is piomoted to
Aentor gsoale or smelection 8cale 1e onoce fn avery 6

aars provided theat where arrangaemnants for sauch traing
.%nannot be made, the apooluting authority nmy Prem\oY
4 category of teachers for a4 specific perlod of time.

e)  Alturough for purposns of graut of selection:

3cale prlmary sohool teachors ang trined graduate tmxmedpx
teachers will be required to obtiain higew qunlifications,
They will not be required to shift to an lastitution of
Jdgaer lavel, g

f)  Appointment to the post of pximx prinoipal,vice
principal and HM will be made in all schoole on tho basis
of merit, '

¢
A

4, * The revised pay scalas tewoherdalle and spniial alle
~will be apg*icablu wlith atffeuy from 17.6564 The aren)m of pay for
the period 1.1.86 1o 3123036 wlil bve acoerue over and nbove the
arrerrs of pay con.isguent the revision of pag gcale on the
recomendation of 4th pay commision vida minstry of FAh nitification
No 15(T) TC/86 d,ted 13-9-1965 and 22 «9~36 will' save to denosited
in providens a/q. : L

5a The above pay scale will be applicabel to 30licol ‘teachers
of the categories mentionaed above and to the incumbants of such
tachkfig post are analoginoug to the sbove mentined d{ posts of
-teashera working in schools in all unidn territoriea efoept -
Chandighar ) lncluding govt aided 8chools and organisations
like kendriya vidhoyelaya Sankatom, central tiberal Johool

. Adm eot _ ,

" D ’ Amgmdemont to the central oivil sendoer | review pay )
., rules, 1986 will be 1s5aued Sepurutly by the !iln of Iin. «

7. This issues with the ocuncurrence of Min of Fin ( Dept
of Expdt vide their UO No. 4183/E NI1/87 dated 10-8-1987. :

PIPG2O T b ) o
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& DMPLEMENTAT TN N 108 REVISRD PAY SCALES INH '
REGIBCT I _THACHTIR HTAIT <As GAT WP |
% ' A o ‘ . .

i 1, - The fovt of India, Ministry of Finance Notification dated

iﬁ "o ld1% Sen; 86 while mpproving the revised pay ucales nf the Central
N ~ Mavt emplayees of proup.B, C-and D in pursuant to ‘the TCeommen-
£, dation of the 4th Ceniral ray commissisn has apnroved Pay scales
i - 0f teaching staff under item V.of 1st Schedule part 'BY att tn.
- it the ‘Wotificatidn in the aforesaid part 'B', the fnllowing puy
v """ sdales have been recommended tn the catepory »f teachers mentiomed
) apaingt each ;- Co : ‘ . :
i Ser ] Category ~ 7~ 7.7 T {Pre-revised” T Revised T
H’)—nL-d--—a—'-—a-——--———--—a—-L......-.—.-.—....—-._.L-—-’-—---‘ ﬁﬁﬁﬁﬁﬁﬁ
f 1o Primary School Teacher . s 330<10-360~ER - b 1200-30-1560-11: - {
: , R C 380=15-500~K2 =157 40-2040/~ L
;‘}' Cue ” 5()0/_ - '. i
;. 2: Trained praduale Teacher': Is 440~20-500-kD~ . ls 1400-4071600-50—
: . -+ - LT 25-T00-1D =25~ 2300=13~60-260(/~-
i Va0 750/ '
i- o st et et o —— »- - v 5- — ‘.« -v. et e e et e meen s et e POV -: - -—-‘1""
. : R ) \ "‘ 5 !‘J' ‘ . - e " ."_',"‘" AT TR
Ao ¥R oeemprainst this 11 7has Talss been recommedded that those teachers

T e

SN N '

o
]

 ¢nsurinn.that they have the prescribed qualification, ..

- commission under para II.41 of chawter 11 that the fallawing

nf teacher mentiomed apainst each :-

- ‘elogely enrresponds ta the qualification suppested Inr the piigery

who' Hrefnot in the existing scales of pay. mentinned in (91 3 mey
be piven the revised .scales hentioned in this Col auly after

3. ‘n the authority »f above recoumendati ms, pay.scales in
resnect of the teachers of Assam Rifles have been examined with
a view 1o find nut whether or not the existing catepories of
teachers in Assam Rifles can be allowed to draw the hipher pay .
scales-as sanctioned by the Covt, .

4r: . ih'has been revealed from the repart of the 4th pay
qualification are required f£ar the anporintment of the caterory
" (a) Primary Teacher - Matriculation ar equivalent with.
T - bagic training or diploma in
. Fducation 2r ane year tcachers

«. wotrainiwe certificate course..

. (b) Trained craduate -Bachelor Deprce with de rree or
" Teacher., ~diplama in Bducatl i,

P
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5 ° A3 per Recruitment Rule of Juninr Teacher the qualification [

required is Matriculatison with Yecachers Training oy pre-University
Course, This qualification fr our Juninr Teacher in Rect Rule

achml teacher., tualification required £ar seninr teucher 11 Rect ‘
Rule 18 rraduate with depree in teachers training. This qualificatiom

-1s alan equivalent tn that provided in the 4th pay coumission

reeonmendation 2y pradunte teacheru.,
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}‘ Prom abnveé it may-be seen that ihe catepary of Jr Teachel " |

']

»954/«fQﬁ Agsam Nifles fulfild the qualification requirement riven for

AL the -nrimary schnol teachers and the Sr Teacher of the department i
& fulfils that for the +rained praduate teacher 4as vroveed in
‘ their respective Rect Rule. _ ' ' : 1
/J 1. It i9, therefsre, decided that the fnllnwine pay scales as ﬁ
ganctinned by the rawvd offIndia under part "' of the Schedule A
nentioned above may be admitted to the followine := . : .f
R B TN S e e e e ot - »
Ger§ o Gatepary - “§ Pre-revised . . § Revised : i
Mol i e A e I S
1. Junior Teacher’ s 260-6-290-FR=6-326- T 1200=%(Q=1560~ER =40~
SIS R we T ae366-R1-8-390-10~- 2040/ -
- 400/ - :
2. Serior Teacher ¥ 330-1 0-360-ER-380~  15°1400-40-1600=50~! .
SRS 15500 -¥R®xR -15- 2300 ~FHB-60-2600/~
Sl 560/ - S S
8. ‘While udmittine the hipher pay scales agzabove the fillowippi

may beispecially examined and cnsured :-

{a) Junior Teacher. If he is a matrieulaté he must have

. the certificate AT teachers basic irainine, 2r diplome, in, ]
“education ar ame year teachers training certificat® or he -

must be an intermediate ile, pre-university pasu. Unler
no}oircumstanoés.Telaxatinn”of qualification-is.allowed.
If*any 3r teacher does nnt fulfil the above mentinned :° -
i "“qualificatinn. Xm he will be admitted -the revised pay ecale.’
"ol s 950-20~1150-EB=25~1500/~ correspinding Yo his' existing
nay scale a8 providGQLiuwthqﬂgg;twﬂAlmgﬁmﬁhﬁ_abQMameaidJ-mﬂf

JU NS g - O -
Schedule; =" S '

(vp) Seninr Teacher. Those seninr teachers whn are praduate

R . hipher pay scales. Other aeninr teachers wh3 donat have the,

required qualification irresneclive of thelr peninrity are
not entitled to.received the above hipher pay scale. They -
will be entitled:@dn revised pay scales corresponding to .
their exioting vay sclaes which is, 1s 1200~30-1560-5B-40-
2040/~ as piyenwiN'Purt "A' »f the abovesaid Schedule.

in equivalence in the catepory of Teachers recomuended Tor hipgher

P o - TP S O :
s¥svided in the Rect Ruies dned not fulfil The conaitioms 1o~

the may.scalc mentioned ubove cven 11 nhe fulfils qualification
[ requiremen ar ather cdatepary N1 leacher. : i

: B T
10, The abave order may be jmplemented in eranting thd hirher
nuy scales tn the entitled juninr teachers and senanr teachers
with effect from. 01 Jan 86 icy ithe date of fmplementatiminf the

révised pay scales. TN
. . y ol .

i
\
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11. ‘There will not te Nowever, any representation fromxanyrggx
incupbent mm this order tecsuse the hiprher vay scales hge\been ’
admittied t- the cancemed catemries 2f teachers as peri’racr !
»f the favt of India =t the nrecondition 2T qualificatbdn;requiref
ment proviced dn their respective Hect Tules. TR

: : N
12. Yer will be imnlementcd on personal kiowledre and \\\
gunarvision of the Commandant . ' ' A

Ui/ X XX [ IR

Lt Gl v

far Directnr feneral

pecam Rifles -, b

!

‘with Gerree ar diploma in education are admitted to above } .

S - ' s .
-Q%//A The catepary of Hindi Teacher dnes nal have any yxeguixairnk /
pay scales. hlen the qualification requirement of Hindl Teacher ‘

Risher pay scales. Thus'nod T T Teacher 19 _entivled g recedve ¢

‘Aﬂéistunt'DiTeCtOT(A)f 1
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chala  15gl <ivens » anari
| waa daras fsw daiqa, ma g ) S - .
[ KENDRIYA HINDI SANSTHAN « AGRA ] - ‘
(‘Minislry of Human Resource Development, Government of India )
‘ 33 ?2 il
® qEgl .
Sl. No.~ ‘

sarfory faar wrar i gwiords
R o F B E A MR R
. 136~ 13 5T ..B+7-88 R TTI\TF?IFT

@ sreatas —yar—vTIwed
IS e UL e/ R A B T
AT argEE 7l wg o snfead 2 aar 3 IpEe T AT g

frar famd Freafalaa faor nimlag 7-

“ This is. to certify that
4 regularly attended the

"Hindi Teacher____ e

Orientation Cource organised at

from : —10 :
by the Kendriya Hindi Sansthan ( Central Institute of Hindi ), Agra and that he[she

successfully completed the Course which comprised the following subjects—

T ATHTR AT ~ T

|
&‘ ) \Z/:"/'/_~ R C -
TZ 9y ga alag ST fgm®

fafa Date : -
Centre Incharge Registrar - .’Id(;c,ﬂ Director

417 Place :

Yo

2 ey dewr v eir givmls | | ' )
3 I8 - Tkt / N ‘ Wé@%ﬁ




bala (ggl Iizenst o 3NOIRA

[ wraa gargA fasw warad, 9RJ TET ]
[ CENTRAL INSTITUTE OF HINDI s AGRA ]

{ Ministry of Human Resource Development, Government of India )

o el 8341

Si. No.

. e it

garforg frar sar 2 =g ol <
FCUIE Pl I b I BT fRg fzaY gear, AU
g Py R RO, 1991 858 g, 1991 i
gz qizmwd 7 (Aring € y gaferd 3 qur IFFIA TIGHRH F1 gHAarEs
oy forgi Freafaf@a G wlmfa 4-

This is to certify that__ Shri_pcv_xar_an_ﬂai
Hindi Teacher _ABSaM Riflcs _'__,,______’——regularly attended the
Orientation Cource organised at _ 2222 Shillong _ from._10a¢ 61991  to 286 991

by the Central Institute of Hindi, Agra and that he/éfig successfully completed the

Course which comprised the following subjects—
JAgYEa ATAT - TN
y=y TUT - TI G GEUTT

2.

Pe=lY ARUAT
> T ‘ / W(’;Mmm
4. Te=T aTiecd v J2 74—
fafq Date: 28 4T, 1991 #z 99Tl fAa®
1A Place ‘"rquai ?\'.T-}* Centre Incharge Director

¥
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Mahanidashalaya Assam Rif 1e8
Jirsctorete Ggnernl Aasam Rifles
ghillong -~ 11 o

(Therugh Proper Channel) N

GRANT OF SEMIGR SCALE

Sir,

Mast roopectfully, 1 bag to submit the following fau
1ines for Yyour kind perusal and favourable action pleadc.

4 T hat Sir, in accordance yith the rovised pay structure
pased on the.racommendations of the faurth Central Pay Commi-
asion, Govt teachers of Rasam Rifles ara drauing the scale of
pay analonous ta the nprimary School Teachers sarving under the
Central Governmant. | '

As oo, two Lypes of scalas hava been grented for

pssam Rifles toachars one scale i8 P 1200/ = R 200/~ and

the obhar 18, 1400/~ % 2600/-+ The scals of 1400/~ R
2600/~ has been aranted to the toachers having attainad either
of ths following profassional qurli icatlon -

(a) An individusl must be trained Graduate Teacher
(T67) - .
: or '
(n) An jndividual must have completed tuelve yanrs of
sprvice just to Dbe allgible for grant of senior
acala 1.8 R 1400/ = fss. 2600/=s

I bag your pardon to say that 1 fulfil the conditions
required for grant of :senior Scalu pay.

Firstly, prior to tha implementation of the revised
pay scale 1 had obtained my oA degrse uwith tha completlon of
twalve yeers of my.prgfessional sopvice. (Service pariod wanted
for grant of $anior Scals. ‘

' Sacondly, whils serving uith 3cd Assam Rifles at Kohim
1 attonded tuo inwsgrvica training camps conducted at Kohlme

by thi Education Ministry, Nagaland.

Thirdly,. I have undergong the Oriantation coursn tulce

organissd at shillong by the Cantral Institute of Hind1,Mgras

In view of this, 1 ragquast yout honour to kindly manie
pulate ths matter to sco if I am antitled to got the s€ale. I
aspire for. ' :

_ 1 further axtan! my fequost to Lotcg my nravious
npplic-tion also Inta accaunt 1 submitted on 20 fay 93 and
farwardod by AC Ranna. Assam Riflas vide thelr 1gtters No.
'11,15n1w.1/93-a/rv72 it 18 June 94,

I shall hithyihs ohliged for yourl kind and favourable
action.

“ Thanking you.

' ' ' Yours foithfully
\ . :[ -
) datadcg4ﬂif2}3 Augt oo ' ( U_;?%g%) '



SUBJECT :  GRANT OF SENIOR PAY SCALE.
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Jr. Teacher D.K. Raj,
22 Assam Rifles, c/
92 A.P.O.

To

. The Directorate General,

HQ Assam Rifles, shillong -~ 11,

1
"MEGHALAY A,

S m e e e e e ama

THROUGH PROPER CHANNEL.

Sir,

Most resvectfully, I keg to sutmit the follawing

' few lines for your'kihd rerusal and sympathetlc action please.

That.Sir, in accordance with the revised pay
struclure on the recommendation of the Fourth Central Pay
Commission, GoVvt. Teachers of Assam Rifles are Qrawing the
scale of pay enélogous to the Primary School Teachers under
the Central Government.

As such, two types of pgy scales have been .
granted for AR- Teachers. Cne scale of pay %s from Rs. 1200~
R:. 2040 and the othar from g.1400 - R.2600 . The pay scale
of'%.lﬁdo - R:. 2600 has heen granted to the Teachers having
attained either of the following professional qualitications.

(a) - An individual must be a trained graduate teacher
Ci.e. TGT Scale. '
O 'R
(b) An individual must have completed twelve years
of his professional service. B
( Eligikility for grant of Senicr Scale )

Cont.do. .0/,
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I fulfill the concditic. 2 Primary

Scale., FOllCWing are tne cénditieons o 2tter o.
for

Firstlv, I am a Junior Toaché} ves

ectually for running the Children School ip’ L, not
CPrimary Level ( ¢ is mentioned in the p.x. of .
cnn‘l;, vrior to the intlementation of vided
fourth Pay Comr1°~irn, I bad compl ted twelve {ﬁawq ofy\

Service. In other qualifications,

ycur: nononr that I am a graduate and LooP my degree in.19

five years re<gre the fourth Pay ommioQion ceme into for

I ohtained considered to be mqnavnlhnf
kx PA Hindn,
.

adwyanJ} Degree,

While <"‘]‘V[n’1 Wwith 3rd Asram Ri‘Tlen at re

in a

atrtainded 1n*r1w1c~ Lredining carpy conducted at thima

the Educaticn Ministry, Magaland.

Having attalned the prof-051ona1 or cducation

I submitted application
Ref. my apnlicaticn dt.
AR and HQ aC anqe 1
11993,

ouallficatlon as anthnCd alove,.
for grant of $enicr scale of Day

'ZOth May, 1993 forwarded from 2¢
No. 1]/1601?/1/03~A/O772 dL. leth

ette

Juno No acticn we

taken on it. T gu%mlt
25th August
"Range on the qLound that Senicr pas
HQ 22 Assam Rjifles
1995,

ed a
, 1005 which has bhe2n turned down T the Manin
v scale is annlfcablm i
Union- ”errltorv onlv Vide Tac

No 11078/% IT/95/2217 at. 2nd Dec,'

letter

Accnrdlﬂgly to the P.E. of Assam Rifles Teach

two Junicr teachers and one Senior Teachers only are tho
>chool Teachers anroirnted for the

y utandared in the AR Uni

Primary mirpose of runn

the Child]“n Schoola uoto Primar

Contd...p/3.

I would like to jnfnrn|'\

N
Fl. N
co,
to

himn,

by

al

e

L)

fresh qnnl'catlon from 22 AR on

A1

n

ers,

ing Of

ts.,

- Trawpsassar s, &
L Filoas



The Hindi Teachers dc not belin: Lo the Primary
School teachers. They are of different trade. The letter MNo.
AMNI-A/TI€/1 dt . 24th Oct, 1978 is attached herewith forE
ready reference. The flrst sentence of the letter serves
Lhe evidence its authentificity. Since Hindi teachers do not
belong to Primary School teachers they are not eliypible
to get TGT or Senior scales of may. These two higher pay
scales are meant for Jr. Teachers &nd Senior teachers provided
they fulfill the conditions of eligikility vide letter No.
A/NII-PS/P/B6 dt. 11 May, 19€7 attached herewith for ready

reference o” whose varas 9 and 10 sav so.

Put in reallity, TGT scnale is grantad to Hindi
teacnars. Most 1indi teachers are drawing senior scale of
pay alco. Junicr teachers are totally deprived of TGT scale.
Hindi teachers are scemed to bs language teachars. Language
teachers are entitled to get saparate pay scale. I am not
getting my entitlement but those who are not actually enti-
tled, the same is granted to them. I further would like to
draw your kind attention that snri H. C. Choudhury, Hindi
Teacher and Shri K.K. Krishnan Kutty Senior Teachcr have
been allowed to draw Senior scale of pay Vide Letter No.
A/VIIT PS/T /86 Vol.I/111 dt. 8th June, 1993, Those two
teacners are Matriculate teachers. shiri H.C. Choudhury is
trajined Matriculate Teacher since his aopointment . But
Shrd ¥ .. Frishnon Matty wos sent to Changlana for trainin:
hecause the Third pay commission had made Lt mendatory that
a teacher of AR must either be intermediate or Matric
trained. I was Intermediate at tnat time so was exempted
from training. Those Lwo teachors ( in my knowledge) who
are Matric trained can re elicible for getting senior scale of
pay, why I am not. A Matric trained 1s equivalent to Inter-

mediatec but I am a graduate nov.

Contd...P/4.
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In view of this, T pray hefore your honour

~to kindly avoid such anomalies and lbok'into the matter

| thcrbughly so tnat I may be henefitted . I further recuest

vour honcur, if my this case is tor clumay to bo sclved

now ‘I may kindly te permitted to have the interview of PXXmELsx:

Directorate General of Assam Rifles on this subject.

Thanking you in anticipaticn.

Yours fai&hful]y,

Dated, Ambassa, ’
54/~ Illegible,

the 05th Jan, 1996.
‘ (D.K.RAT)

e

Advance copy forwarded to Directorate General of

‘Assam Rifles.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

Original Application No.405 of 1999

Date of decision: This the 13th day of September 2001

1

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman

The Hon'ble Mr K.K. Sharma, Administrative Member

2

" Shri Deb Karan Rai, ;

A mbassa, District- Dhalai, Tripura,

Working as Teacher in 196 Assam Rifles,

Middle English School at

Serchhip, District- Aizwal South,

Mizoram. ..o Applicant

By Advocates Mr M. Chanda appearing as Amicus Curiae and

:Mr M.N. Indu.
L}

- Versus -

1. The Union of India, through the
Director ¢General,
H.Q. Assam Rifles,
P.0.- Shillong, Meghalaya. e Respondents

By Advocate Mr A. Deb Roy, Sr. C.G.S.C.

O RDER(ORAL)

CHOWDHURY. J. (V.C.)

X -
£5 . pations of the Fourth Central Pay Com mission.

The controversy raised in this application pertains to grant

— -———

of senior scale of pay to the applicant on the strength of the recom mend-

LR

The applicant was appointed ‘as Junjor Teacher in the month

it

of« fecember 1973 in the Assam Rifles Children School at Along, District

S Sizilng in Arunachal Pradesh. Thereafter he was posted at different places
s

“‘ \ / ' . v 0 «
01 ﬁ"‘/*‘m the North Eastern Region. In this application the grievance of the
o

applicant pertains to withholding of the benefit of the recom mendations
’—_——‘-‘—'—'_—__-’ he -

of the pay scales given by the Forrth Central Pay Commission ‘to the

—_—

— e - -

Primary Teachers. The applicant claims that he completed more than
twelve years service when the Fourth Central Pay Com mission recom mend--

ations became effective from January 1986. The applicant obtained degree



:2:/

/ ' in the year 1981, i.e. fve years prior to implementation of e FFourth

/ , © Central Pay Com mission recommendations. Apart from that the applicant

also obtained Madhyama Degree in Hindi. As a senio- teacher who rendeced

more than twelve years of service and with degree, the applicant clajms
. E

that he was entitled for the benefit of the senior scale. It was asserted

and contended by Mr M. Ch‘and\?, learned A micus Curiae 9n behalf of

the applicant that MHindi 'Teachers working in th'e' Assam Rifles are a'so

provided with the senior scale.

3. T-he réspondents did not file any written statement. Mr A.
De Roy, learned Sr. C.G.S.C., appearing on behalf of the respondents,
instead asked for sometdme to file the written statement. We are nct
inclined to grant any furthsr time on this matter which has been panding

since long.

4. The issue periains to grant of serior scille. The applicant hag(

~

already submitted numerous representations before the authority for

granting him the senior  scale. There is no Jjustification atJeast for not

NP

attending to his representat:ions. In the circumstances we are of the view

that ends of justice will be met if a direction is given to the respondents
to dispose of the representatlons submitted by the appllcant, if not aJl_"gg('ly&_
. 3 o, ST S O —— e W - - wEa
/ "“H\j;r -disposed of. The respondents are accordingly directed to dispose of the
o .

‘m\' - et (b
e'[r‘{f‘ . . . L. oy
N »repre\éentat:xons of the applicant by giving a reasoned order within two

= < \ —

— . - m — w

monthé from the date of receipt of the order.
B

~

S.9. "/j The application is accordingly. allowed to the extent indicated.
. Ty

applicant is still aggrieved he may move the Tribunal, if so advised.

e '\T.t\
\\.\\\;\ _—

P We must record our appreciation to Mr M. Chanda who ~

volunteered to shoulder the responsibility on behalf of the applicant and

ably argued the case.
No order as to costs.

_ Lo -
. Tt T | 50/ VICE LHALRMAR
/?////' It /,,/-u_ -'//7/,7{/() s

C‘.r (U ,10!(110‘.!;
Trtung!

SA/MEMULR (k)

gection ¢ffi s
pantrol Adrainiatratl e
wmamu geapa. Guvrabs



iy

A

| Chakraborty, B.Com., LL.B. <~

. Chamber : 104/106 Meer Market, 3n

YRH1T S15

The Director Gereral, s Fas
H.Q. Azsam Rifles, - to: BiRE
Shillong, v gt
Mﬁnrdlavd

) ?l_\‘i'p";"e\5=‘lr‘ﬁi"‘l Wi, s T TRTN
B1r, 4545 A G000 B )

Under  the instruction and upors the  authority of g
client E&ri  Deb iaran Rai, Teacher in 194 fHesam Rifles, Middie
Frglizh  S.hool, marchbap, S1zwal South, Mizoram, do her raby  giueg
yau this NOTIOE as under

That mv afrresaid client is eligible for kthe benovit o f
the recommendations af the Ray scales i.e. senior scal GLVEN oy
the Fth Central Fav commis sion to the primary teachers whicl ~e
has noes heon grapled § - the reason not known ta him, He hed alco
filed nunerous representations for granting him the senicr =caia
but  most  unforiornatbely he has been depri.ed of the seme for g
long period.

D

Being aqoriasved by the above, my aforesaid client M=y k]
the Hon‘ble Central Administrative Tribunal, Guwahati Bewrich

throuwoh  an Originat fpplication No.40S5 of 1995, The Horm hkie

Tribunal by an Order dated 13.09.2001 has heesn pleased to al ]
the application with & direction T dispose of the

re eqantations  of  my said client hy giving a  reasoned order
wxfflr D omonths from bhe date of receipt of the oarder.

That a period of more than 11 months has been eupared
sinea  the date of the order of the Hon'ble tribunal but ;o
chnaar, calion an thas regard has yet besn received by my said
] 1 amt

e bherefora, giv vou this NOTICE for taking necegsary
aotion as per direction of the Hon'ble Tribunal in  Order . dated
TR0 Y (Copy  Encleosed) within Z0 days from *he date o
receipl of this MOTICE failing which 1 have definite instructiars

1

f T catd 2lient 4v balbe neces ssary legal action against oo st
bre sy vropriate court @of law at aker o own raiskbs, costs oand
Sl e,

Youres sincer

s

B Lseids T { AL I CHOKRAEDR MY
I:" .... . ‘~':\ , (-.“_—; . ":\_ 1% :‘ir‘.”j _}{:F‘TF

Wi imnmmsr

1uhat| High Court Phone (0361) 635909, 516090

—————.
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. Tele No : 705075 Mahanideshalaya Assam Rifles
‘ ' Directorate General Assam Rifles
shillong -~ 793 011 Uﬁp
A/V»A/9?~72/Perséuf? ?JJSep 2002

Shri De¥ Karan Rai

Junior Teacher (Now Senior Teacher
lst Assam Rifles :
c/0 99 Aapo

QA No , 405/1999 DEB KARAN RAI Vs UOI AND OTHERS

le Please refer to the Hon'ble Central Administrative
Tribunal Order (Oral) dated 13 Sep 2001,
*¢5‘§° The grant of Senior Scale of pay Bs 14002600/~ for

Primary School Teacher as claimed by you wef 0l Jan 1986 has

been examined in the light of relevant rules on the sub ject

and 4th Central Pay Commission Report and it is found that
\w»~ the same was not granted to you bein91Qhéligigl§L Your name

as such did not come up for consideration of DPC for grant of

Senior Scale, - T

3a The pay scale of Junior Teacher in Assam Rifles has

been further revised from ks 4000~6000/= to Rs 4500=7000/m~ wef

Ol Jan 1996 vide MHA®s letter No II.27013/35/99-PF,IV dated

08 Jun 2001 and this has already been implemented in the Force,

As pay gcale of Junior Teacher in Assam Rifles has not been

upgraded to R 5500=9000/= vide MHA's ibid letter,and no Junior

Teacher as such is entitled to pay scale of 5500~9000/

wef 01 Jan 19969//,

4, However ‘as you know the Govt of India has introduced
ASsured Career Progression (ACP) Scheme for its employees wef
059 Aug 1999 vide DOPT letter No 35034/1/97-Estt(D) dated 09
Aug 1899, Your case for grant of lst and 2nd Fin upgradation
wef 09 Aug 1999 would be considered subject to fulfilment of

N relevant conditions for the same, The financial upgradation
admissible to you subject to fulfilment of conditions would be
as under e .

(a) 1st Fin upgradation = g 5000=8000/ =
(b) 2nd Fin upgradation w Rs 5500=3000/

56 This may be treated as reasoned order as directcd by
the Hon'ble Tribunal please,

>}’

P’ . (B K Chowdhury)
. Colonel
Deputy Director(A)
" Copy £O 3= for Director General assam Rifles
Shri Anupamfékakrabartyp B Comy, LLB = for information with
Advocateé Gauhati High Court retference to your nctics
Guwahati (Assam) . dated 09 Aug 2002 pleacc,



